

















































































































FIR No. 766/14
s Hari Nagar
14.09.2020

pursuant to the directions issued by the Hon'ble High Court of
were adjourned en bloc amid Covid-19 pandemic,
2020 dated 30.07.2020, the District

Delhi, the matters
5 listed before them

Further, vide office order no.26/DHC/
Courts have been directed to take up all the case
through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State.

10 In person.
Court is convi ally.
on for condc 1 of delay in filing the




zdated 30.07.2020, the District
| the cases listed before therm

09.2021.

(Babita P
MM-06/W/Delhi
14.09.2020



d by the Hon'ble High Court of
bloc amid Covid-19 pandemic.

ugh VC (CISCO Webex).

at matter is at the stage of PE, therefore,
in view of the above-mentioned office
rt of Delhi.

(Babita ,
MM-06/W/Delhi
14.09.2020




jons issued by the Hon'ble High Court of
urned en bloc amid Covid-19 pandemic.
) /DHC/2020 dated 30.07.2020, the District
d to take up all the cases listed before them
s wherein evidence is to be recorded.

ed through VC (CISCO Webex).

ts on the point of summonipg on 18.01.2021.

(Babita Puniya)
MM-06/W/Delhi
14.09.2020



VC (CISCO Webex).

settled between the parties.
tter stands adjourned for 19.01.2021.

(Batjita Puniya)
6/W/Delhi



FIR No. 48/15
PS MUNDKA
New No. /2020

14.09.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them
through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State.

Accused Abhishek Sharma is in JC (on bail in this case).
Accused Sanjay in person.

ourt wened through VC (CISCO Webex).

:"*eals that matter is at the stage of PE, therefore,
01.2021 in view of the above-mentioned office
gh Court of Delhi.

(Babita
MM-06/W/Delhi
14.09.2020









[ IR No. 008140/16
[755 Hari Nagar

14.09.2020
Pursuant to the directions issued by the Hon'ble High Court of

Dolhi, the matters were adjourned en bloc amid Covid-19 pandemic,
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

: through VC except the cases wherein evidence is to he recorded,
Fresh chargesheet filed. It be checked and registered.

APP for the State.
 left today.
ed through VC (CISCO Webex).

leration on 18,01.2021.
(Babitam'
MM-06/ '

14.09.2020



FIR No. 99/2020
PS MUNDKA

14.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Eurther, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them
through VC except the cases wherein evidence is to be recorded.

Fresh charge sheet filed. It be checked and registered.

Present : Ld. APP for the State.
Accused Romil produced from JC through VC.
Accused Dharmender not produced from JC.
- Court is convened physically.
dent concerned is directed to produced the

' said date.

2dings on the said date. d/

(Babita Puniya)
MM-06/W/Delhi
14.09.2020



FIR No. 308/16
PS MUNDKA

14.09.2020
Pursuant to the directions 155U
the matters were adjourned en bloc amid Covi

ide office order no. 26/DHC/2020 dated 30, 07.2020, the District
cases listed before them

d by the Hon'ble High Court of

Delhi, d-19 pandemic.

Further, Vi

Courts have been directed to take up all the

through VC except the cases wherein evidence is to be recorded.

present :  Ld. APP for the State.

None for accused persons.

Court is convened through VC (CISCO Webex).

Perusal of file reveals that one of the accused Vikas is running in
" «case Therefore, let his production warrants he issued

on bail in this case for NDOH.

18.01.2021. @/

(Babita Puniya)
MM-06/W/Delhi
14.09.2020




FIR No. 509/14
S MUNDKA

14.09.2020
Pursuant to the directions issued by the Hon'ble High Cour

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

t of

Present : Ld. APP for the State.
Matter stands adjourned for 18.01.2021 due to paucity of time.

(Babita Runi
- MM-06/W/Delhi
14.09.2020



C.C. No. 4103/18
S Hari Nagar

14.09.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them
through VC except the cases wherein evidence is to be recorded.

resent : Ld. Counsel for complainant.
~ Court is convened physically.
stands adjourned for 01.10.2020 due to paucity of time.

(Babka Punatya)
MM-06/W/Delhi
14.09.2020



FIR No. 533/17
PS Hari Nagar

14.09.2020

Pursuant to the directions ssued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandermic,
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed hefore therm
‘through VC except the cases wherein evidence (s to be recorded,

Present: Ld. APP for the State,
: None for accused.
i is convened physically.
not issued due 1o lock-down,
be complied with afresh for 16.01.2021,

(Babit Iy
MM-06/W/Delhi
14.09.2020
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rayan Dangi

ned physically.
alled from the SHO concerned on the following

int filed by the complaint discloses commission of
' not been registered till date?

eedings on 12.10.2020.

£

(Babita Puniya)
MM-06/W/Delhi
14.09.2020






ed by the Hon'ble High Court of
bloc amid Covid-19 pandemic.

| for 01.10.2020 due to paucity of time as |
e witnesses u/s 164 Cr.P.C. in the following

1im Vihar West U/s 376/506 & 6 POCSO

, Uls 363 IPC (two victims)
/s 363 IPC
363 IPC

(Babita Puniy
MM-06 hi
14.09.2020



ed through VC (CISCO Webex).
als that matter is at the stage of PE, therefore,
1.2021 in view of the above-mentioned office

g igh Court of Delhi.

(Babita PUNiya)
MM-06/W/Delhi
14.09.2020






| ‘'ble High Court of

._f' id Covid-19 pandemic.

ated 30.07.2020, the District

Il the cases listed before them
nce is to be recorded.

rial is on record to summon the

ncerned is directed to produce

argesheet and documents be

ndent concerned.

(Babita Puniya)
MM-06/W/Delhi
- 14.09.2020




(Babita Puniya)
MM-06/W/Delhi
14.09.2020




rections issued by the Hon'ble High Court of
‘adjourned en bloc amid Covid-19 pandemic.
Nno0.26/DHC/2020 dated 30.07.2020, the District
take up all the cases listed before them
ein evidence is to be recorded.

court of Ld. DMM. It be checked and

sically.
to be in JC.

ial is on record to summon the

> concerned is directed to produce
py of chargesheet and documents
‘ ail superintendent concerned.

~ (Babith Puniyd)
- MM-0&/W/Belhi
14.09.2020






